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(a) whether power can be generated on large scale 
through non-conventional energy sources like sea-tides, 
wind-mills bio-gas, solar energy etc. in Jamnagar, Dwarka, 
Okha, Porbandar, Bhavnagar and other areas of Gujarat; 

(b) if so, the details thereof including the efforts made 
in this regard; 

(c) the year-wise extent of power in K.W. generated 
!hrough these sources during the last five years in each 
district of Gujarat and other areas of the country? 

(d) the power in k.w. likely to be generated through 
these sources during 1995, 1996 and 1997; and 

(e) the type of assistance and financial assistance 
provided for generating power in Gujarat through these 
resources? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR) :. (a) and (b). 
The State of Gujarat has good potential for generation of 
power from wind, solar and tidal energy etc. Wind power 
projects with aggregate capacity of 65 MW have been set 
up in Jamnagar, Dwarka, Okha, Porbandar and other areas 
of Gujarat. in addition to this one project of 2 MW capacity 
of Small Hydro and 3 projects of solar photovoltaics power 
with total capacity of 14 KM have also been commissioned 
in the State. The Ministry is alsQ exploring the possibility 
of setting up of a 900 MW Tidal Power Project in the Gulf 
of Kutch. 

(c) It is estimated that the generation of power is 
roughly 12-25 lakh units/MW from winq, about 40-50 lakh 
units/MW from small hydro, and 1400-1600 unitsIKW from 
solar photovoltaic power plants. 

(d) The generation of power from non-conventional 
energy projects in Gujarat during 1995, 1996 and 1997 will 
depend on the aggregate installed capacity. 

(e) Several promotional, financial and fiscal incentives 
are being provided by the Central and State Governments 
to encourage renewable energy power projects. The 
incentives include 100% accelerated depreciation, five year 
tax holiday, concessional custom duty, excise duty 
exemption, capital and interest subsidies. The State has 
also offered wheeling, banking and buy back facilities and 
sales fax Incentive' for power generated from NRSE. 

Army Firing Practice 

2990. SHRI V. SREENIVASA PRASAD : Will the 
PRIME MINISTER be pleased to Sl..ll" 

(a) whether attention of the Government has been 
drawn to the newsitom captioned "Furore over Army's firing 

practice" appearing in the 'Statesman' dated July 25, 1995; 

(b) if so, the f<lcts thereof; 

(c) whether there is any proposal to shift th3 existing 
practising range in order to protect affected human lives 
and envirnnment; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF-STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND HOLDING 
ADDITIONAL CHARGE OF MIN!STER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MALLIKARJUN) : (a) 
and (b). Yes, Sir, the news item was regarding Netarhat 
Field Firing Range, a range notified by Government of 
Bihar up to May 2002 for firing practices by the Army. A 
firing practice was planned on the 3rd and 4th August 1995 
and civil administration was approached for clearance. This 
drew an adverse reaction from the civilian population and 
Press as reported in 'Statement' dated 25.7.95. To avoid 
any untoward incident, the scheduled firing practice was 
cancelled by the Army. 

(c) and (d). No, Sir. However, because of continuing 
pressure from the local population against the use of 
existing notified range, State Govt of Bihar have indicated 
that they are identifying an alternative site in lieu of 
Netarhat Field Firing Range. No such propo~al has yet 
been'received by the Govt of India from the State Govt. 

Wind Farm 

2991. SHRI DATIATRAYA BANDARU : 

SHRI MANORANJAN BHAKTA : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the first commercial wind farm has been 
set up recently in a non-coastal state : 

(b) if so, the details thereof; 

(e) whether the Government have drawn-up plan to 
tap wind energy potential in th'e country during the remaining 
period of Eighth Five Year Plan and also during the Ninth 
Five Year Plan; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) and (b). 
The first commercial wind farm has been set up by Madhya 
Pradesh Windfarms Ltd., a joint sector company. at 
Jamgodami in Devas District of Madhya Pradesh. 

(c) and (d). Under the new Strategy and Action Plan, 
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special emphasis is being given to the generation of wind 
power with the involvement of the private sector. The 
revised goal for the Eighth Plan is 500 MW. Several 
promotional and fiscal incentives are being offered by the 
Central and State Governments to encourage private 
participants in wind power projects. Targets for Ninth Plan 
not been fixed so far. 

Employment Opportunities 

2992. DR. AMRITLAL KALIDAS PATEL: 

SHRI RAJENDRA KUMAR SHARMA: 

Will the PRIME MINISTER be pleased to state : 

(a) whether the Government have formulated any 
scheme to create employment opportunities on large scale 
through Science & technology; 

(b) if so, the details thereof including the nature of 
employment; 

(c) the amount allocated to different States under this 
scheme during the previous year and the number of 
persons got employment thereunder; and 

(d) the target fixed under this scheme for 1995-96? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND DEPARTMENT 
OF SPACE AND MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI) : (a) Yes Sir. 

(b) There is a pilot scheme in order to demonstrate 
the viability of creating sustainable employment in various 
trades through the application of scienc~ & technology and 
to complement the on-going efforts of the Government on 
employment generation. Nature of employment is self! 
wage employment. 

(c) A statement giving a state-wise break-up of funds 
released to implementing agencies and employment created 
during 1994-95 is enclosed. 

(d) A target for employment creation for 5000 persons 
has been fixed in the year 1995-96. 

STATEMENT 

State-wise amount Allocated & Employment 
Generated in 1994-95 

SI No. StatelUT Amount Allocated Employment 

2 

1. A & N Islands 

2. Andhra Pradesh 
3. Arunachal Pradesh 

(in Rs. Lakhs) Generated 

3 

1.01 

8.32 
1.90 

4 

35 

200 
80 

2 3 4 

4. Assam 14.10 590 

5. Bihar 12.94 480 

6. Delhi 4.40 150 

7. Goa 2.00 150 

8. Gujarat 6.95 600 

9. Haryana 6.67 320 

10. Himachal Pradesh 6.45 230 

11. Jammu Kashmir 3.00 250 

12. Karnataka 5.06 150 

13. Kerala 4.97 156 

14. Madhya Pradesh 26.35 1218 

15. Maharashtra 27.75 430 

16. Manipur 4.3: 150 

17. Meghalaya 3.09 130 

18. Nagaland 0.27 10 

19. Orissa 2.59 135 

20. Punjab & Chandigarh 14.80 600 

21. Rajasthan 7.70 568 

22. Sikkim 2.03 85 

23. Tamilnadu 43.83 1565 
24. Tripura 275 110 

25. Uttar Pradesh 27.28 1145 

26. West Bengal 21.72 1356 

Total: 262.30 10893 

Seniority List of Section Officers 

2993. SHRI SARAT PATTANAYAK: Will the PRIME 
MINISTER be pleased to state: 

(a) progress made in revision of seniority lists of 
C.S.S. Section Officers in pursuance of CATs Judgement 
so far; 

(b) number of C.S.S. Officers empanelled for Joint 
Secretary, Director and Deputy Secretary since 1991; 

(c) number of officers get the posting (Ministry wise); 
and 

(d) the steps taken to post the remaining officers so 
far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRIMATI MARGARET 




